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Item No.01         Court No.1 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
EASTERN ZONE BENCH, KOLKATA 

(THROUGH PHYSICAL HEARING WITH HYBRID MODE) 
 

Original Application No.07/2026/EZ 
 

Gaurav Singh        Applicant 
 

Versus 
 

 
Fairmine Carbons Pvt. Ltd. and Ors.     Respondents 
 
 
Date of hearing: 20.01.2026 
 

 
CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 

   HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 
 

Applicant:    Mr. Jeet, Advocate for the applicant (through VC). 
 

 ORDER 
 

1. The applicant-Gaurav Singh has filed the present Original 

Application under 18(1) read with Sections 14 and 15 of the National 

Green Tribunal Act, 2010 seeking following reliefs:- 

“1.  Direct Respondent No. 1 (Fairmine Carbons Pvt. Ltd.) to 
immediately cease operations until full compliance with EC 
conditions, including maintaining 15m safety barrier and 
to stop discharge of untreated water in Sadabah river;  

2.  Direct Respondent No. 2 (CCL) to stop all discharge of 
untreated water and install proper treatment systems and 
follow the resolution;  

3.  Direct Respondent no. 5 and 6 to comply with directions 
issued by SEIAA in their letter dated 09.07.2025;  

4.  Direct Respondents 6 and 7 (District Administration and 
Police) to immediately seal and dismantle illegal brick kilns 
operating in the riverbed of Sadabah, in accordance with 
NGT judgment in OA 110/2015/EZ;  

5.  Impose environmental compensation on Fairmine Carbons 
Pvt. Ltd., CCL, and brick kiln owners in terms of Section 15 
of the NGT Act and based on the ‘Polluter Pays Principle’;  

6.  Direct MoEF and SEIAA to furnish a comprehensive action 
taken report detailing violations, consents granted, 
inspection reports and proposed remedial measures;” 
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2. The applicant has raised grievances regarding continuing 

environmental violations in and around the Sadabah River in the Rajhara 

region. These violations include illegal mining operations, unregulated 

industrial discharge, and unauthorized brick kiln activities, all of which 

have caused significant ecological degradation and threaten the right to 

clean water, sustainable environment, and public health. Fairmine 

Carbons Pvt. Ltd., a private company operating in Rajhara North Coal 

Block, has been discharging untreated mine water into the Sadabah River 

and carrying out mining activities adjacent to the river in clear violation 

of the Environmental Clearance (EC) dated 04.11.2022 granted by SEIAA, 

Jharkhand. The EC conditions, including a mandatory 15-meter safety 

barrier before river diversion, have not been complied with. 

Simultaneously, Central Coalfields Limited (CCL) is also releasing 

untreated mine water into Sadabah and Labji rivers, in violation of a 

2011 internal resolution and applicable environmental laws. Additionally, 

illegal brick kilns have been established in the riverbed of Sadabah river 

without obtaining mandatory environmental clearance or consent to 

operate. These units are violating the directions given by this Tribunal in 

OA No. 110/2015/EZ, which mandated closure of such units and 

imposition of compensation under the ‘Polluter Pays Principle. Despite 

repeated complaints and submission of evidence by the Applicant, no 

action has been taken by the authorities.  

 
3. We have heard learned Counsel for the applicant and gone through 

the relevant record.  

 
4. In the present Original Application, the applicant has sought reliefs 

against respondent no. 1- Fairmine Carbons Pvt. Ltd., respondent no. 2- 

Central Coalfields Limited (CCL) and brick kiln owners.  
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5. Rule 14 of the National Green Tribunal (Practices and Procedure) 

Rules, 2011 reads as under:- 

“Rule - 14. Plural remedies. 
An application or appeal, as the case may be, shall be based upon a 
single cause of action and may seek one or more relief provided that 
they are consequential to one another.” 

 

6. When confronted with the mandatory requirements of Rule 14 of 

the National Green Tribunal (Practices and Procedure) Rules, 2011, 

learned Counsel for the applicant has submitted that present O.A. may 

be treated as having been filed against respondent no.1 only and the 

applicant has given up reliefs against respondent no. 2 and brick kilns as 

the applicant will file separate O.As. against them.  

 
7. In view of the above, respondent no. 2 is deleted from the array of 

respondents and the registry is directed to amend memo of parties.  

 
8. Prima-facie, the averments regarding violation of the Environmental 

Clearance (EC) conditions and discharge of untreated industrial effluent 

in River Sadabah by respondent no. 1 raise substantial questions relating 

to environment arising out of the implementation of the enactments 

specified in Schedule-I to the National Green Tribunal Act, 2010. 

 
9. In view of the above, notice of the application along with copies of 

the documents attached with the same is ordered to be issued to the 

respondents no. 1 and 3 to 7. 

 
10. Mr. Ashok Prasad, Learned Counsel has appeared through V.C. 

and accepted notice on behalf of respondent no. 4. 

 
11. Mr. Surendra Kumar, Learned Counsel has appeared through V.C. 

and accepted notice on behalf of respondent no. 5.  
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12. The Registry is directed to issue notice to respondents no. 1, 3, 6 

and 7. 

 
13. Responses by the respondents may be filed within one month. 

 
14. List on 27.03.2026 for further hearing. 

 

 
Arun Kumar Tyagi, JM 

 
 

  Afroz Ahmad, EM 
January 20th, 2026 
Original Application No.07/2026/EZ 
R 
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Item No.02           Court No.1 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
EASTERN ZONE BENCH, KOLKATA 

(THROUGH PHYSICAL HEARING WITH HYBRID MODE) 
 

Original Application No.07/2026/EZ 
(I.A. No.34/2026/EZ) 

 
Gaurav Singh        Applicant 

 
Versus 

 
Fairmine Carbons Pvt. Ltd. and Ors.            Respondents 
 

 
Date of hearing: 27.03.2026 
 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 
   HON’BLE MR. ISHWAR SINGH, EXPERT MEMBER 
 

Applicant:  Mr. Jeet, Mr. Santosh Kumar Pandey and Mr. Raj Kumar, 
Advocates for the applicant (through VC).  

 
Respondents:Mr. Dipanjan Roy, Advocate for respondent no.1 (through VC). 
 Ms. Anamika Pandey, Advocate for respondent no.3 (through VC). 
 Mr. Ashok Prasad, Advocate for respondent no.4 (through VC). 
 Mr. Surendra Kumar, Advocate for respondent no.5 (through VC). 
 Ms. Aishwarya Rajyashree, Advocate for respondents no.6 & 7 

(through VC). 
 [Respondent no.2 has been deleted vide order dated 20.01.2026]. 

 
 ORDER 
 

1. Learned counsel for the applicant has filed affidavit of service on 

respondents dated 13.02.2026 except respondent no.2 i.e. Central Coal 

Fields Ltd. (CCL) who has already been deleted by Tribunal’s previous 

order dated 20.01.2026. 

2. From the side of respondent no.1-Fairmine Carbons Pvt. Ltd., Mr. 

Dipanjan Roy, learned counsel has appeared and seeks four weeks’ time 

to file the reply affidavit. We allow the same. 

3. From the side of respondent no.3-MoEF&CC, Ms. Anamika Pandey, 

learned counsel has put in appearance and direct that the reply affidavit 

be filed within four weeks. 

4. From the side of respondent no.4-State Level Environment Impact 

Assessment Authority (SEIAA), Jharkhand and respondent no.5-
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Jharkhand State Pollution Control Board, learned counsel has put in 

appearance and seek four weeks’ time to file reply affidavit. We allow the 

same. 

5. Counter affidavit dated 23.03.2026 has been filed by respondent 

no.6-Deputy Commissioner, Palamu. Copy of the same which may be 

served to the applicant if not already served, who may file rejoinder to the 

same within two weeks. 

6. From the side of respondent no.7-Superintendent of Police, Palamu 

District, learned counsel apprised that she adopts the affidavit filed by 

respondent no.6-Deputy Commissioner, Palamu. 

7. Put up this matter for next consideration on 01.07.2026.  

8. After fixing of the date, learned counsel for respondent no.1 has 

urged that the counsel for the applicant be directed to move the 

amendment in view of the deletion of the respondent no.2. According to 

him, the pleadings related to the respondent no.2 also need to be deleted. 

9. We direct the learned counsel for the applicant to file an amended 

memo of the original application within a week.  

 
 

......................................... 
Dinesh Kumar Singh, JM 

 
 
 
 
 

.............................. 
  Ishwar Singh, EM 

March 27th, 2026 
Original Application No.07/2026/EZ 
(I.A. No.34/2026/EZ) 
SKB 
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VAKALATNAMA 

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

EASTERN ZONAL BENCH, KOLKATA, WEST BENGAL 

FINANCE CENTRE, 3RD FLOOR, NEW TOWN 

KNOW ALL to whom these present shall come that I, Gaurav Singh, Applicant, do hereby appoint Advocate 

Mr. Jeet herein after called Advocate to be my Advocate in the above noted case and authorize him: 

To act appear and plead in the above noted case before this Tribunal or in any other Court 

or which the same be tried or heard and also in the appellate Court including High Court subject 

to payment of fees separately for each court by me. 

To sign file, verify and present pleadings, appeals, cross-objections or petitions for executions, 

review, revision, withdrawal, compromise or other petitions or affidavits or other documents as may 

be deemed necessary or proper for the prosecution of said case in all its stages subject to payment 

of fees for each stage. 

To file and take back documents, to admit and/or deny the documents of opposite party To 

withdraw, or compromise the said case or submit to arbitration any-differences or disputes that 

may arise touching or in any manner relating to the said case. 

To take execution proceedings on paying separate fee 

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all other 

act and things which may be necessary to be done for the progress and in the course of the 

prosecution of the said case. 

And I the undersigned do hereby agree not to hold the Advocate responsible for the result of the 

said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which he 

shall receive and retain for himself. 

And I the undersigned do hereby agree that in the event of the whole or any part to the fee agreed 

by me to be paid to the Advocate remaining unpaid he shall be entitled to withdraw from the 

prosecution of the said case until the said is paid up. The fee settled is only for the above case and 

above Court. I hereby agree that once the fee is paid, I will not be entitled for the refund of the same 

in any case whatsoever. 

IN WITNESS WHERE OF I do hereunto set my hand to these presents the contents of which have been 

understood by me this 14th day of Nov, 2025. 

         

JH1306/2024 

ACCEPTED                                                  ADVOCATE                                                        CLIENT 
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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), JHARKHAND)

To,
The Director
FAIRMINE CARBONS PVT. LTD.
Flat No. - 401, 4th Floor, Crosswindz 41, Court Road -834001

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/JH/CMIN/400471/2022 dated 11 Oct 2022. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC22B000JH195568
2. File No. EC/SEIAA/2022-23/2573/2022
3. Project Type New
4. Category B
5. Project/Activity including

Schedule No.
N/A

6. Name of Project RAJHARA NORTH (CENTRAL &
EASTERN)  COAL BLOCK OPENCAST
PROJECT

7. Name of Company/Organization FAIRMINE CARBONS PVT. LTD.
8. Location of Project JHARKHAND
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 04/11/2022

(e-signed)
Ashok Kumar, IFS
Member Secretary

SEIAA - (JHARKHAND)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC22B000JH195568     File No. - EC/SEIAA/2022-23/2573/2022    Date of Issue EC - 04/11/2022        Page 1 of 20
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Digitally signed by Shri Ashok
Kumar, IFS
Member Secretary
Date: 11/4/2022 11:32:30 AM

Signature Not Verified
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To,

fiubject

Sir,

Dafe * 1i.04.2025

ilinistry of tnvlroamwt, Fore*t nnd Climate Change,
$o'vernment of hdi*.,
Xndira Pa"qravaran Bh*eran,
!'66,. Jor. *agh FoaS, .

Slock - 1?o Lodli Coleay,
$*w llelhi - 11SOO3"

Correpliance of e*nditions *f' $adabah River Diversion
mentiol"red in EC granted tc Fairmine Carbons Pvt" Ltd.

lVith due respect I have tj: $tate as f'ollows :*

1. That the Fairrnine cmhons Pr.t. Ltd. was allotted mining
lease of coal in Rajhara North {Central and EasternJ Coa1
Block Open Casl.e Project.

2. That pursuant to the *.vroard $f the mining lease, the lease
w&s executed in fav*ut' of Fairmine Carbon Pvt. Ltd. and
further, r'ide letter dated fi4.11.?02? En'r,ircnment Clearence
\l.as granted by State fuevel Enrironment lmpact Assessment
Authoritl.,, J harkhand "

3. That while granting Errcrironment Clearance, the SEIAA has
considered the existemce of Sadai:ah River and at page g &
iff of the EC granted t* Fairmine Carbsrrs Fvt. Ltd. It is hekl
that the river u.ill be dtverted by the end of 3'd year of nrining
and the project propo$erit rnill errsure that a safety barrier of
15 meter on Lroth side of river r.r'ill be maintained and ncr
mir:ing ectivitv carried aut in the safety banrier:* further after
getting the permissirxs for diversion of said river fronr the
*or:rpeteat authority, the copy cf permi**ion for diversion
shall be submitted to SEtrAA, Jharkhanel alnng wiltr six
monthly compliance r*ptlrt.

4. That it i* stated that t-ecently, Fairinir:e Cart*ons pi,.t. Ltd.
has *ommenced minirry eiperation violating the conditicn* of
Sadabah River Diversimn mentislled in the EC granted ta it
by SEIAA, Jharkhand *.nd is doing mining activity just

uJ"9 9\'$*
t ga 1-o
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adjacent tr: saqtral:ah River despite ttre pr*test rrrade by t!:e
viitragers.

ts.n!5. That iiu'ttier sinee ia.st 2 nroftths riirring **a1 mining ali the
u::treated rcrater wa*te is being durrped inta tLre sadahali
Rirer by Fairmine Llar:b*ns Pr,.t. I-tcl* polluting the riyer which
is agaiust the pr*visions *f CTO & mC botl: and I har,'e also
written a letter to MoEF&cc, Ranchi regarding this iss*e Lrut
r:o action has heen take,a tiil date.

It i* theref*re, "rf,ltr' good self is requestecl to take
eogxiuar:ce *f rnatter and issue neces$sr].r/appropriate
direction t* the Fair:mi:re carbons Fvt. Ltd. for er:mpliaace rif
the conrlltft:ns of the Environme:rt clearance dated
*4,;,1.20?? and I furth*r request you t* take appropriat*
acticns irnmediately agarnst the Fairmine carbeins pvt- Ltd.
for violation of pravisi<rns sf C?O & HC hy durrping
u*tre*"tecl rq:;rter=..va*te iniql tlte $ad.abah river.

For this Ar:t *f Kindness, I sh.all remain grateful to you.

Ycurs Faithfully

Go,*r-r;:.v Qi"yft
{Garrav Singhi

Belwatika, Memorial Hall Road
Daltanganj, Palamau-822 1 0 I

-{t
1
t

i

-.'.

1

L

sil#{gIiD

; L 1 ; li i' j:i 
" 

:q'j ; lr' . i{r " 
f it : ;ri rr. 

I ;j 1 {T, il} i- :, 1 i !

'1.11;, r1 i.l:.r:. :ii_;'_:"ni;!r. :.
. ::: j"

.'-t. liir"r::,::i.-,:i ',:i:'- nr.t 'i::' :--'tr

M
lidElb6t

Enclssure Letter dated 2i..03.9*35, E*rvironment Clearag*e dated
CI4' 11.f#*2 and Pen drive containing video cf mining activity & untreated
urater rrfftste treing dumped int* $adabah River is Lreing enctr**ed
herer*ith.
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cffq!ffiqqq

+llTil TnrF'I{ / Government of lndia
qstfiur, qq si qsqrg qRtrdq {'Trmq

Ministry of Environment, Forest & Climate Change

fi*q vrqtrqf Regional office
vfl:ft*qaa, Errgs:¤trtrr r{rsrg+ggE[rsq, wq+6,l.Fff, srsu-g - 83/$02

Add: 2d Floor, Headquarter-Jharkhand state Housing Board. Harffi{ Chowk, Ranchi, Jharkhand - 834002

Tel: 0651 -241O0O2, 24I0007; E-mail: ro.ranchi-mef@gov.in

File No.8-287/ROR-2025 Date:14.05.2025
frnfr,

fr T?rrd ftiE,
ffiS,ET¤Triq,
qf,I{. qr{{rrg- 822101

ftqq: Offline RTI Application uncler RTI, Act 2005-regarcling.
q&-dq,

T6 G{Tr&ff{ Gllqfuq 200s &- cr6-f, rrqb qnfled ofl}.q{ d ffih e'rdl t | {fl s]qfwl
fr scrf,e{ Grf}fd¤} & eEqrq fr-¤qR qIrf,Tfr ft d G B,-

qR enq q-dg RTqT q[fr-{, u[ d{ &m. q?IIT

glf$fr{ur, qsfd{ur', qq otr{qe1-qrgqRE-fqriTrrFr, fifiqorqfoqqifr, Ffrqilf,, sRLEU-s{r-Gr G{ierRI

fr-d gsrfl, trq+s. , Tifr , grtqu-s- 834002 il eTq-+ qfro ErrR o-{ e-ofr t I

q6 qTqb Gfl{Aqd qrae{ m-r frTdnr enrar t I

Egrqtrm{

lreo

..o_
{-l Cr I Ll

'&&[

ft
E "crls

ffio-,fr,gd hfrd-oqa{reifffi

S.No. Point No.

as Stated

in the

application

Remarks Of This Office

I qFf, qTilfi & q_dl_q, fr e{$ Q1{ El{-difr Tfr Q1G B r ffi
¤aifi qaql frqrq o1 q?.{rf,d q-fl-{ st wqrft r
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Date :- 02.06.2025
To,

Ministry of Environment, Forest and climate change,
Government of India,
2"a Floor HQ,

Jharkhand State Housing Board,
Harmu Chowk, Harmu Housing Colony,
Ranchi- B34OO2.

subject :- My earlier letter dated 2]-.og.zo2s and the
information supplied to me under RTI Act vide letter
dated 14.os .zozs by central public Information
Officer.

Sir,

with regard to above stated subject it is stated that vide
letter dated 21.03 .2o2s I have made complain with regard
to the several violations of conditions of trc granted to
Fairmine carbons pvt. Ltd. for not maintaining safety
barrier of 15 meter as the company is doing mining just
adjacent to sadabah river and also discharging untreaterc
mines water waste in sadabah river. (copy of letter dated
2 1 .03 .2025 enclosed) .

1. That as I made the complaint as stated herein above I
filed application under RTI Act seeking information
with regard to the action taken by the competent

Go,v,aPv *; vt50:
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authority for correction of irregularity committed by
Fairmine Carbons Pvt. Ltd. in reply to the said letter it
was informed that ti1l date nothing have been done by
the competent authority. (Copy of letter dated
14.05.2025 enclosed).

2.That it is stated as no action has been taken despite
the fact that I have made complain the company has
not been stopped from discharging untreated water in
river Sadabah rather now they are discharging more
water in the said river directly through pipe line from
the mining pit for which I am annexing latest
videography evidence. (Pen drive containing
videography evidence enclosed) .

3. That it is also relevant to state here that as the
untreated water is being discharged in the aforesaid
rivers that is causing great harm to the eco system as
the toxic elements is mixing with the fresh water of the
river which in turn is causing severe ecological
imbalances and the same water can't be used by the
villagers for irrigation and other purposes.

Under the aforesaid compelling circumstances I serve
upon you this notice to take swift and necessary action
against Fairmine Carbons Pvt. Ltd. Within 15 days for
violating the conditions mentioned in Page g & i 0
(Sadabah River Diversion) and Page 13 & 74 (Water
quality monitoring and preservation) of environment

(=1at'uzd]'v 9;,t'fi;
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Enclosure :- .?.?.. Yages & Pen drive

containing videography evidence.

Copy To

1. Ministry of Environment, Forest and climate change,
Government of India,
Indira Paryavaran Bhwan,
766, Jor Bagh Road,

Block- 17 , Lodhi Colony,

New Delhi - 110003. Iii54i70711iH IVH:69ia154t70i11
3P lf,LiIi{$f,fii it0 {8221e1:
Courtei l{s:1,.lilorl?0!t,i;:i0'
io; lll}{iSiRi ilf ii{I ifi $t{iti}ri, fi A|{ti{l
PIli:8J4002, icr;-"ria l{0

iroa:GAllRfr V l{R itrrir{, D ii]

Ant:41.30, I:x: r.10, *nt.paid r

{Truck or} rrurt. indiapssi
i$ia.i i8{i0:6{086$} ($eaf Ea$i

tJiS4ii$1971fl iVfr :ittt4iS4il0iri
$P 0ALi0rl6ffiii il0 (82i.til1i
0runter |1o:1,011*tltCiS, ii:tc
io:illitl$lRY .t i,HtI ilErii.
rlll:il0C0J, Lod: ffoai l{l
iro* lGrlUft{Y iiti SilIij ..:r

clearance dated 04.71.2022. Please take notice in case
you fail to do so I sha11 be painfully constrained to
move before the Hon'ble National Green Tribunal by
filing appropriate application/petition for redressal of
the grievances as stated before.

Yours sincerely

&aunc'v g" -rV\t

Ht;6$9as

Ant;41. 30 , iax;6. i0, *ml . fai d
(lracfi oI ur*r.it:dianost.ge

l
l

i
l
l
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Untreated water discharge by Fairmine Carbons Pvt Ltd
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Air Pollution by Fairmine Carbons Pvt Ltd96 800
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Violation of Safety Barrier by Fairmine Carbons Pvt Ltd
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Jeet Sinha <jeetsinha018@gmail.com>

IA for Amendment of Original Application
1 message

Jeet Sinha <jeetsinha018@gmail.com> Tue, Apr 7, 2026 at 4:32 PM
To: fairminecarbons@gmail.com, secy-moef@nic.in, dc-pal@nic.in, sp-palamu@jhpolice.gov.in, info@jseiaa.org,
Aishwarya Rajyashree <advaish.hc@gmail.com>
Cc: Gaurav Singh <gauravsingh11091990@gmail.com>

Dear Sir/Madam,

Please find attached the Interlocutory Application (IA) for the amendment of the original application, filed in
accordance with the Hon'ble Tribunal's order dated 20.01.2026.

Regards,

Mr. Jeet
Advocate for Applicant
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